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FORM NO. 4 

See Rule 42 

n The Central Adminis'trative Tribunal 
GUWAHAtf BENCH.: GUWARATI 

ORDER SHEET 
APPLICATION NO. 	 OF 499 2— (fo  0  

1-Z 

Ac 

te fwApphcant(s) 	 C-7, 
1k112- 

te fdr Respondent(s) 

Order of the Tribunaf 

This matter relates to the Single 

Bench. Let,this'case be listed before 

Single Bench-to-morrow on 15,3*2000 for 

consideration of Admission. ,  

M ember(J) 	 Member(A) 

mr.G * Choudhury #  learned - bounsel 

for the applicant* Mr.BoSe basumatarys 

learned Addl*C*G*S*C. for' the respon- 

dents* Mr*Basumatary learned Addl.PC*G*S*C 

prays for adjournment to get instructions 

from the respondents* List on 29*3*00 

for consideration of Admission* 

Mr,G.Choudhury learned counsel submit-- 

for an interim ordero According to him 

the applicant has not yet vadated the 

quarter as on to-dayo Status quo as on 

to-day shall be maintained till  the 

next date.that Is 
1 
29.3.00. 

member(A) 

Nd1,1!1,tes 11jj of the Registry 
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41 Notes of the  Registry 
O.A.  No. 101Z2000 

i 

Order of the Tribunai Date I 

VC 

C~C 

-a V-V-0 

11(i-  T&-e 

AIP  

No show caus,e has been submitted. 

Heard lerned counsel for the parties. 

Application is admitted. No further 

notice' need be issued as notices have 

alredy'been is.sued. 

List for written statement and 

further order on,27.4.20u,o. 

Heard Mr. G. Choudhury, lear-nedi 

counsel tor the applicant on the interim 

prayer. Mr. Choudhury agai'n submits that 

the applicant has not vacated the. 

quarter till today. Status .  quo ajs on 

today shall be maintained until further 
1 	 0 
order.- 

Mem' ~er 

Two weeks time allowed for 

submission of written statement on the 

prayer of Mr Deb i Roy, learned Sr. 

C.G.S,C, . List for written statement 

and further orders on 16.5.00. 

~ 9.3.00 

rd 

27.4.00 1 

n km 

16. 5. ~00 

* , Member 

Mr. B.S. BasumiaL' - ary j  learned Addl. 

C.G.S.C. prays for. one month time to 

file written statement..iPr ~ayer allowed. 
List on 20.6.2000. Interim order 

shall continue., 

t 

"-T - .20 0 0  
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.
v~ 
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:rd 
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0~ 
O.A.No.101/20UUO" 

Notds of the Registry 	 Order of the Tribunal 

'11. 7. 00 	Present: Hon'ble Mr S. Biswas, 
Administrative Member 

Mr G. Cnoudhury appeared for the 

appiicant and observed tnat his name 

has 	been 	wrongly 	shown 	as 	G. 

Chakraborty. His name may be corrected 

in future. Mr B.S. Basumatary, learned 

Addi. C.G.S.C. wants further time to 

file the written statement. Accordingly 

the calsd is adjourned and posted on 

23.8.00 for written statement. 

Member(A) 

I 	nkm 

1 2- 5 ~ 9, -= 

.10.00. , 

I- 
L7 r--, 

'2-o , ~ ,,, 	o  

+ 

?resent Hon'ble Mr. Justice D.N.Choudhury, 

Vice-Chairman. 

Learned counsel Mr. G.Choudhury for the 

Ipplicant and Mr. B.S. Basumatary, learned Addl. 

—G-S.C. for the respondents. 

Mr. Basumatary prays for two weeks 

.urther time to submit written statement. 

)pposite side has no objection. Accordingly 

)rayer allowed. List on 8.11.2000 for further 
cders. Interim order shall continue. 

Vice-Chairman 

I 4!s 
~ d 

 

.11.00 	Heard Mr G.Choudhury,learned counsel 

for the applicant. Mr B.S.Basumatary, 

,learned Addl-C.G.S.0 has once again - 

prayed, for time to file written statementc 

Four weeks time granted accordingly. 

List on 6.12.2000 for order. meanwhil= 
the Interim order dated 15-3.2000 shall 
continue. 

pg 	 Vl~~Chairm`an 

13 



0,,A*101 of 2000 

0% 

Nole3 of the Regi s t ry 	Date 	 Orde-r 6F the Tribundf 

6*12*00 

IM - 

On the prayer of Mr.A.Deb Roy, 
Sroc.G*S*C* on behalf of Mr*B*S*Basuma. 

tary three weeks time is allowed for 
filing of written statement* List on 

5*1*.00 for filing of written statement 
and further orderso 

Vice-Chairman 

C9, 

5.1.01 Mr G.Choudhury,learned counsel for 

the--applicant submitted that the appli v  

cant intends to file rejoinder, for 

which he requires some more time. Prayer 

allowed. 	 dO 

List on 7.2.2001 for hearing. 

Vice-Chairman 

. P9 

7*2.01 The learned counsel prays for 

accommodation for submitting the rejoin-

der to the written statement. The learned 

counsel also submitted that the full text 

,written statement has not furnished 

.on him, Mr-,A* ,Ueb Roy however s  submitted 
that the steps' is being taken to furnish 

the missing Annexurese Mr*A.Deb Roy,, 
Sr*C*G*S*Co is requested to-dof so by 

I 
to-morrOwo List on ft A$L*24.01 foi, 
hearing., 

v ice-Chairman 
1M 
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O.A.No.101/2000 

stry 	Date 	 'Order of''the Tribunal T Not'les of the-Regi 

_rz~ I 

1.4.2001 

nkm 

12.4.2001 

None appears on behaL. oL the applicant. 

List tomorrow, 12.4.01, ,or hearing. 

Vice-Chairman 

None appears or the applicant today also. 

List. again .or ~earing on 25.4.01. 

Vice-Chairman 

nkm 

0 

I -~ ~ ,O/ 	

&2 

.4.01 tod - None appear for the applicant_
~~ -Delb Roy,learned Sr-C.G.S.0 also. Mr A 	 I 

for the respondents is present. Mr m. 

Chanda sought for adjournment on behalf 

Of the counsel for the applicani-. Con-

sidering the facts and circumstances of 

the case I,am not inclined to adjourn 
thle case an'Y further. The case is 

accordingly dismissed as not pressed. 

Interim" order dated 15.3-2000 stands 
vacated, 

Vice-Chairman 

3a 
	 P9 

A /XZ- 

4,S 

14.5.2001 	 Heard the learned counsel for the 

parties. Hearing concluded. Judgment delivered 

in open court, kept in separate sheets. The 

application is disposed of. No ~ order as to costs. 

Vice-Chairman 

nkm 
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CE1,17TRAL 7, DDI TNISTRATIVE TRI3'(JNAL 
GUW~IJATIL 3-Ell"TCH. 

O.A./Axi. 	jol 	 2000 of 

DATE 01,' DE-CISION 4.5.2001 

S  
hri  Biswanath Singh 

APPLICA"\TT(S) 

Mr G. Choudhury and Mr J. Sarma 
AD~ 7 	 r ; ~_)CAT2:1' FOP TH' ,' APPLICANT(S) 

VERSUS 

The,_Ul nion of India and others ILI R ESPC'~'iTT,.-~NT(S) 

,r A. Deb Roy, Sr. C.G.S.C. and 

..Basumatarv. Addl. C.G.S.C. '! , ~OR THI 
SP ON DENT S . 

THE, T-JON 1 3LE M R JUSTTC E D. N. C H 0 W D H U R Y, VIC E-C H AIR M A N 

~HEI HC), ,7 I B1, Z 

llhether Rer)ortc:-_, rs of local papers ritay be a'lowed to see 
t ~ie judgiaent ? 

2; h~e rt:~ ferred t- the R_-.porter or not ? 
3 	, ~'1-ie- ther their Lords h ip ~s; 071"SI-1 to SE'~ e the fair copy of tile 

udgi-~rierit ? 

4,. 1 ,  'Oh-ethcr the judgment is,  to bc circulated to tu ~ie othel-
Benches ? 

judQment delivered by Hon'ble Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.101 of 2000 

Date of decision: This the 4th day of May 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Shri Biswanath Singh,, 
Senior Teacher, 
31 '.A§sam Rifles Middle School, 
Lokhra, Sonitpur, Assam, 
C/o 99 A.P.O. 	 ...... Applicant 

By Advocates Mr G. Choudhury and Mr J.'Sarma. 

- versus 

1. The Union of India, through the 
Secretary to the Government of India, 
Ministry of Human Resource Development, 
N e w D e1hi. 

2.. The Secretary to the Government of India, 
Ministry of Home Affairs, 
Government of India, 
New Delhi. 

 The Director General of Assam Rifles, 
Head Quarter, 
Shillong, Meghalaya. 

 The Com mandant, 
31 Assam 	Riles, Lokhra, 
C/o 99 	A.P.O., 
District- Sonitpur, Assam. 

 The Captain Quarter Master, 
31 Assam 	Rifles, Lokhra, 
C/o 99 A.P.O., 
District- Sonitpur, Assam. 

 The Principal, 
31 Assam 	Rifles Middle School, 
Likhra, C/o 99 A.P.O., 
District- Sonitpur, Assam. 	 ...... Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C. 
and Mr B.S. Basumatary, Addl. C.G.S.C. 

........... 
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CHOWDHURY. J. (V.C.) 

This is the second round of litigation -pertaining to the order 

of vacation of family accommodation. 

The applicant is a Senior Teacher in the Assam Rifles Middle 

School, Lokhra under 31, Assam Rifles, C/o 99 A.P.O!. The applicant 

was a 
I 
 11otted a family quarter on 20.11.1997 and as per the terms it 

was , allotted for two years. By order dated 27.1.2000 the same 

accommodation was allotted to.. one Shri R.C. Malakar, Hindi Teacher, 

Accordingly the applicant was ordered to vacate the quarter No.LS 106 

on or before 5.2.2000. The applicant submitted representation before. 

the authority for allowing him to continue to. reside in the quarter. 

Failing to get appropriate response from the authority, the applicant 

moved the Tribunal by way of an O.A. which was registered and 

numbered as O.A.No.61 of 2000. By order dated 16.2.2000 the O.A. 

was disposed -of with direction. to 'the respondents to dispose of the 

representation submitted by the applicant within the time prescribed, 

By order dated 11.3.2000 the representation of the applicant was disposed 

of by the respondent authority declining to. extend the period of 

occupation of the quarter by the applicant. The applicant was accordingly 

directed to vacate the quarter enabling the respondent authority to 
i 

allot the quarter to Shri R.C. Malakar,. Hindi Teacher of the school, 

who was in the waiting list. Hence the present application. 

The respondents have contested the case and have filed their 

written statement. The respondents have stated that accommodation5 

.Ww scarce in. nature, and therefore, accommodation was governed by 

Standar Operating Procedure (SOP for short). According to the 

respondents such procedure was followed in order to stream line. the 

existing procedure for allotment of married accommodation to ensure 

that all persons of the unit get a - chance to stay with their families 

in the unit. The respondents in their written statement indicated the 



: 2 : 	 \.N 

procedure and mentioned that allotment, is made for a maximum period 

of two years and the tenure may be increased by the Commandant in 

case there is no one in the waiting list. 

'We have heard Mr G. Choudhury,. learned counsel for the 

applicant as we] 1 as Mr A. Deb Roy, learned Sr. C.G.S.C. Mr Choudhury 

in course of his arguments submitted that there are still- some vacant 

quarters in which the applcant can easily be accommodated. The learned 

counsel also pointed out that Shri R.C. Malakar has already been 

accommodated. Therefore, question of vacating the quarter No.LS 106 

by the applicant did not arise. 

Prima facie, no illegality is discernible so far vacation of 

the quarter requiring interference from the..Tribunal. But, then, if there 

are quarters and persons from the waiting list have already been 

accommodated, in that event the respondent authority need not insist 

for vacation of the quarter by the applicant. 

- t-,tith the above observation the application stands disposed 

of. No order as to costs. 

D. N. CHOWDHURY 
VIC E—C H AIR M A N 

FA 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL G. WHATI BENCHs 

AT GUWAHATI 

0 OF 2000. 

Sri Bisvenatlk singk 

_VS - 

'U nion of India & Ors, 

MEOLDMITS 

S1 	N6. P art i  culAm M~s - 

N:-tz cy, v P, G 

kN t-JG-A 0 RC - 

c Y,  0 P, L,  - 

PC 
c  

A-W A16 V L) 

ArrWGKVPC- 

D-  at e: 
Filed 

GAUTAM CHOUDHURY 

Advocate. 



IN THE CENTRAL ADMINIST ~R~~TIVE TRIBUNAL-i GAUHATI BENCH 

AT GUWAHATI. 

/2000. '  

An appi.jeation U/s 19 of the Central-

Administrative Tribunal Act., 1995 

as amended upto date. 

IN BETWEEN 

Sri Bisvanitb Singh. 

Son of -Late Ajab Narain Singh 

Senior Teacher., 31 As-San Ri#les 

M4AA:L ,% qehnol Lokhra 

Dist: Soniipur,  Assam -

-C-/)o 99 A.P.O* 

APPLIgANZ. 

_Vs.~. 

The Union of India, 

.(Tbrougb the Secretary to the 

Govt ~~., of India, Ministry of Human 

Resource Development .. New Delhi) . 

Z* The  Secretary to the Gov -V. of India 

Ministry of Home Affairsp 

Govt, of India.., New Delhi. 

3 *  The Director General of - Assam Rifles 

Head Quarter.. Skillong (Meghalaya)' 

Shillong-11, 

Contd*o.e 



!~ J 

-2v  

Tb e Commandant 

31 Assam Rifles Lokhra ., 

C/o 99 A*P.,O 

Dist: Sonitpur, Assem, 

5 The Captain QuarterMaster ., 

31 Assam Rifles .. tokkra,, 

C/o .99 A.*PO, 

Disti Sonitpur i  Assam. 

60 Tke Principal, 

31 Assam Rifles Middle S chool 

L okk ra, C/O - 99 A. P,O - 

Dist-, Sonitpur, Assam. 

1. ?ABLI.99-LiLM~kl_~ TlLl!L2RDZ.DA2A!NST WHIM_TfI  S~.APPL I CAI  IO,1T_j§_AA2_E: 

Order No TV 67013/24/Acen/tPngr/2000/001 dated 2701.2000 

issued by the Commandant 31 Assam Rifles .. Lokbra, 

0/0 99 A.P,O *  

order No ~ iv 67ol3/25/Acen/2000/073 da*ed 11.03*2000 

issued by the Copmandant 31 Assam Ril!les., Loldkra, 

C/o 99 A.P,00 

21 IIAISRIgTION  2F  TfE  LR~I_B_U2LAIL: 

Tke applicant declares that the subjeet matter of tkv, 

Order against whick ke wants redressal is witkin the 

jurisdiction of the Hon&ble Tribunal. 

yi- L ITATION: 	 L 

The applicant further states and declares that the 

applicalAon is witbin the limitation period prescribed 

Cont 	3 
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, 0 
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3, LIMIZALIQ—N 	 cs~ 

The applicant further states and declares 

that the application is within the limitation 

period prescribed under Section 21 of the 

Central Administrative Tribunal Act, 1985 0' 

/+# FACTS  OF  THE CAS,E: 

10 	That tke petitioner is a citisen of India and is a 

resident of village: Madhopur in the district of Vaishali,, 

Bihar who is presently posted as Sr, Teacher in the, Assam 

Rifles Middle School, Lokbra under the 31 Assam Rifles ., 
r.~ 

C/o 99 A.P.O. and being 9. citizen of India is entitled to all 

i  the protection rigbts and privileges guaranteed to a citisen 

under Part-III of the Constitution of India and other relevant 

laws of the land, 

2 0 	That your petitioner stUes that after the 

M at ri cul at io n pamination ., he applied for and was enrolled 

as a Junior Teacher in the 18tb September, 1964 unddr the 

Assam Rifles and posted. to the 4th Bn. Assam Rifles, C/o 56 

A 41 P 0 0 for service . 
 # 

A pbotoco -oy (f the anpointm ent letter 

is attached herewith and markea as 

3. 	- That after . being appointed. as a teacher your 

petitioner, pontinued to render effective service to the 

Assam Rifles Organisation and in the caune of this service 

as a teacher was transferred to various pl. plac#s within the 

entire North Eastern States and he engaged himself to his 

profession with utmost dedication and sbncerety. 

C ontd ...... n-4. 



41 	 Af- 

V 

4 	 %A 

40 	Tkat in course of time, after rendering very effective 

service as a Juniro,  Teacher since the year 1964 awards your 

petitioner attain*dg tke status of seniority and hence in the 

Year 1971 was allotted the senior grade and his status as a 

Junior teacber was elevated to that of a Senior teacher end 

the petitioner became designated as Sr. Teacher'#' 

Tbat your petitioner states that the schools of the 

Assam Rifles are run by the various units under whose Juris-

diction the school falles and the commandant of these units 

have the absolute control in all matters releting tb these 

9 ob ools . 

That your petitioner states that as per government 
1 	; ~; 

nWrips and rules all the teachdrs of the Assap Rifles schools 

are entitled to Quarters and your Detitio—ner also in the 

entire length of service ., the span of wbieb is around 30 years 

has all along remained in Govt, Quarters wbiab Is a]-lotted 

to him at t1he time of joining in the place of posting and 

the same is to be vacate* by him whenever the petitioner is 

Posted out of the unit on transfer and be Joins a different 

unit-, 

7* 	That the services of the petitioner continued in tkis 

manner and upon Waining the seniority ,  status in the year 

1971 onwards, your petitioner continued to render service 

as a senior teacher. It is pertinent, to mention here that 

whenever any senior person (Teacher) are posted to a new unit, 

if be possess seniority over the other existing teacberq he 

is given and entrusted the works of the Head Master of that 

school and then the person is responsible for the general 

administration of the school aloftgwit1h regular and normal 

teaching duties, 

Contd, 	*D- -5* 



8. 	That after being graded as a senior te"Iter y  your < 

Detitioner' wanted to expertise "citbe subject of Hindi and 

hence while Jix3 service, in the year 1978 enrolled hiiiself in 

the Central Institute of Hindi s ituat ed at Nongtbywmai (Sbillong) 

in Meghalaya and after 
. 
undergoing a course of training to teach 

Hindi for about a year WaS awarde.d with the Hindi Sbiksbana 

Pramanpatra certificates by tke said Central T-netitute of 

Hindi'*" 

A photocopy of the said certificate 

is attacla4d herewith and r:arked as 

ANNEXURE-Ii. 

Tkat your p etitioner states tbat whenever lie also 

used to be senior in lengtb of servicep he 'was also entrusted 

-
with the god and duties of Headmaster of the T)etrticular school 

w1aere be 'was the senior.most and in these s -obere of administra,. 

tive duties 'alSop the petitioner continued to silence part 

from being wel-I known amongst staff and colleagues as a 

v  e  ,ry efficient and dedicated teacher. 

1O.'s 	That since tke year 1993 awards your petitioner 

attained the status of being senior-most teabber in wbicbever 

place be was posted"to and hence as already stated above, be al-

post always continu .ed to be the bead master of the sclqool be 

kadd to Joilk and thus over all tke year 'his experience-,  and 

stature as an- able Headmaster' also began to trou apart from 

recognition as an able and effieient Yeacber. 

A photo copy of tL Handing/taking 

olvir charge certificate is attached 

herewith and marked as MEK-U-_—ITfo 

Cont.&,'~~ , . 0  * #P,,,&*" 
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lit 	That your petitio:.',',er states that while the 

continued in the senrice under the Assam Rifles as a teacher, 

be- always used to be accomodabed in Govt4 'Quarters alongwith 

his whole family and the said Govt Quarters used to be re-

tained till tke petitioner , continued to serve in that 

particular station and upon transfer to another unit vacated 

the Quarter and look up residence in the quarters allotted to 

him in the new place or posting. 

12. 	That your petitioner states that on 28tk September, 

97,, he was transferred  from 12tk Assam Rif,,Ies p  situated it 

Wokka District in Nagaland the, 31st Assam Rifles % ~nit 

situated it Lakhra in the District of Sonitpur (Assam) and 

here also as Previouslye mentioned,, tke petitioner turned out 

to be the senior most teeil6her and. hence was given the charge.of 

the Read mastership of the unit sebool known as 31 Assam 

Rifles .Middle School, Situated at Lokbra in the District of 

Sonitpur (Assam). Thits particular school being situated at 

Lokkra was also,  under the command of t1te commanding Officer 

31 Assam Rifles, Lokhra. 

130 	That the petitioner states that on Jbining in the 

31 Assam Rifles Middle S'dkool in the Wit part of Selatember ., 99 

tke petitioner here also was allotted with tke Govt. Quarters 

being Quarter No *  LS*.106 and the petitiofier upon getting 

j 

	

	allotment Of the Same shifted his family consisting 'of wife  and 

daughters to the Quarter - and resided there and continWj witk 

his charges as Read Master of tke 31 Assam Rifles Middle 

S chool,, Lokhrat 



8 , 

1* 

14. 	That on the 3rd of February,2000 your petitioner 

reoeived a letter from the Conmai'dant of the 31st Assam Rifles 

and on going through the contents of & ,be same was 'atterly 

shocked as the letter was a direction in the guise of a 

request to vacate the said quarters allotted to him within 

he 5th Feb $, 2000 i,e*  2 days of receipt of t1te letter.*  The 

tter No. IV 67013/24/keen/Engn/2000/001 dated P.7.112000 

also lbad' a mention of the terms and conditions of tke 

Battalion standard ~y which Quarters 4'ere allotted to people 

for two years only and upon completion of tbe said two years 

tke Quarters are to be vacated, The direction for the vacation 

of the quarters was to facilitate one- Sri R.C. Malakar, Hindi 

Teacher of tke same school-, 

J( photocopy of the letter No# IV 67013/ 

2/+/Aecn/'Bngn/2000/001 dated 27.1&2000 

is attacked Iserewitk and marked as 

154 ~ Tkat your Ireceint of tbe said letter (Annexure"o IV) 

the petitioner immediately protested against the same and 

whole a reply to the commandant of the unit #  against tke 

above-mentioned impugned letter, wbick was dated 5 -02.2000 

and contained inter-alia a plea not to evict the Petitioner 

from the Quarter No - , LS-106 and which Order if not set aside 

Wou1d cause him serious barm on certain reasonsi- but tke said 

Commandant did not leaiV3 a compassionate ear to all the pleas 

m ade by tke petitioner. rather rebuked him and made his to get 

out of the off ice* On the next day ieo 6th Febp 2000 	tk e 

Commadding Officer again called for tke petitioner and 

Contd, 



C=1 

tkreatened him with dire consequences if the quarters were 

not vacated immediately. However ., tke Commandant of the 31 

Assam Rifles, Lokbra forced tke petitioner to write an 

advAssion whereby it appears that the petitioner bad agreed 

to vacate the said quarters positively by 17tb Peb p  2000 ~ The 

petitioner states kerein that he bad tire and again requested 

the Commandant not to take steps as 'brecause other quarters 

were still lying vacant and there werre other bachelor teackers 

also who could have been made to share tbf-% quarters with the 

new incuysbent ~...Tke Comrandant on his part however, did not 

agree to any of the pleadings and tbreatened the petitioner 

that if the quarters are not vacated by the 17tk Feb,, 2000, 

be will be thrown out by Jawans of the 31st Assam Rifles', 

A pbotocopy of the re'~Iy given by 

the petitioner against the impugned 

letter dated 27.1.2000 is attached 

herewith and marked as 

That your petitioner states that as per the 

Fundavental Rules of the Govt$' of India, all Central Govt. 

Employt-es who are allotted with a Governrent Accerodation is 

normally permitted to retain t'he same till it is surrenidered 

by the Govt. B),pployee of be ceases to occupy the residence 0 
w 
 -r 

the allotement 1.9 cane ell ed/d eemed to he*e been cancelled for 

any reason by the Direegor of Estates* Hence .. the tae#ics 

adopted by tbe Commandant (Respondent No.3) to ou6t the 

petitioner from the allotted Quarters is not only arbitrary and 

illegal but aloe against all Principles of Natural Justice 

~ and is a glaring, example of gross misuse of official 

powers, 

Contd o .. ..P-9. 
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17 	That your petitioner stijes that moo alegal actions 

are not only against all established Laws but is also agaiiist 

the moral code guiding the conduct of officers bequeethed witb 

buge powers and if the same is not curtailed and censured by 

the Hon'ble Court, continuation of service by the subordinates 

and non-armed staff will because a nightmare and will deprive 

such people of their constitutional rightv,, 

18. 	That in any manner,, the illegal actions of tb.e 

Respondents more particularly the respondents No'. 3 aiiA /+ 

can not be allowed to continue as it will cause untold 

miseries and barm to the petitioner. The actions perpetrated 

by tke respondents are also against -al causms of Law* 

That the applicant furtber states that vide Order 

dated 27 0 1.2000 (A.nnexure IV) tkis applicant was asked to 

vacate the said family residential Quarters by 7th Feb j, 2000 

against wbick the applicant preferred an application before 

the Hon'ble Tribunal, whick was 	 ooA v  61/2000 and 

vas disposed off on the same date on 16*, 2.2000 with the 

findings that, o .." We find no reason as to why the A*nnexure-IV 

eviction Order dated 27,1,2000 was iss-ued',, However, 

with direction to tke respondents to dispose off the knnexure.-III 

the represent at ion within 2 (two) months from the date of 

receipt of this Order. If the applicant is still aggrieved by 

the decision of the respondents, be may approach this Tribuns.1 07 

Pending disposal of the representation, the applicant 

shall not be disturbed from V-10~  residential Quarters 

The application is accovdingly disposed off. 

Contd. ..P-101.~ '' 
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copy of the o.A. No.61/2000 

and the orders passed tberein on 

16.o2 200o is attacked. herewith and 

marked as 	RE.-VT  & VT(A). 

Tkat your applicant states that after receipt ~'of t1te 

Orders dated 16.2.2000, tke respondents again instituted a 

bearing allegedly pursuant to the Order dated 164'202000 and 

passed the Impugned Order dated 11-03-00 against the applicant 
I 

which is devoid of any statutory reason or rules and hence 

untenable in lay. 

A photocopy of tke,  Ord#r No. IV 67013/ 

25/Acen/2000/073 dated 11,50 2000 is 

airbached bertwitk and mRrked as 

That if the im-pugned order is not set aside and the 

respondents are not directed to loot the petitioner remain in 

bis legally allotted quarters p  the petitioner will suffer 

irreparable loss and injury whick can not be compenseted in 

terms of money and the balance of convenience also lies in 

f evour of the oetitioner:. Moreover q  if the applicant is ousted 

from the residential Quarters he will have no place to go 

alongwitb his aged ailing wife and grwon up d&ugbters,~ He will 

be forced to come to the strepts ~ 

22* 	That the applicant apprebends that tke applicant has 

got no ot*er alternative remedy except approaching tkis Hon'ble 

Tribunal'i' 

Contdo.. ,P4.11 
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23* 	That this application is made bonafide and for -Z 

the interest of Justiep ~ 

50 
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Under the facts and circumstances stat ed 

In tbis Appliestion the Applicant prays for the 

following reliefs:- 

19 	That tke res -nonddnts No /+ be crire'ted 

not to Oust the anplicant from the G1Pvt ** Quarters 

that be is  occupying being Quarter No. LS-106', 

2 	That the respondents ~ more particularly 

the Respondents No, /+ & 5 be directed to allow the 

applicant to retain big legally a1lotted quarters 

till . tke applicant is transferred to a new place of 

posting or till he continues as Headmaster of the 

31 Assam Rifles Middle School,, 31 Assam Rifles,, Lekh,ra 

c/o 99 A.P*O* 

That to direct the Respondents move 

particularly the Respondent Nos. 4 & 5 not to' enforce 

the Order No;' IV 67013/2/+/Accn/rngr/2ooO/0O1 dated 

27.161 2000 & IV 67013/25/Acen/2000/073 dated 11*3*''2000 

and also not to evict t1le applicant fro" the Quarter - 

No,* LS-1o6 without making any alternttive arrang I 
 eV ent 

to accorodate the applicant in otber Govt-.-  Quarters, 

4:o 	To direct the respondents, more particularly 

the respondent Nos. 4 & 5 to cancel tbi Order 

No-  IV 670 13/24/Acen/Engr/2000/061 dated 27.1.2000 

an IV 67013/25/Acen/2000/073 dated 11.3'.2000 

Cont&,,,.P1W'12 
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and/or to forebear from enforcing the Order 

against the applicant. 

The above reliefs are prayed for on 

amongst other's the following . 

G 	D 

for that as per the Central Fundamental Rule s  

Part-1, an employee who is allotted a Govt. 

accomodation is normally permitted to 'retain 

the same till if is surrendered by kim or be 

ceases to occupy time r 
- 
esidence or the 

aPPIOtment, is cane elled/deemed. to have been 

cancelled for any reason by the Director of 
Est at eS ,,_ L L 

For tkat the authorities have discriminated, 

and Violated the Rules regarding retention of 

Go vt Quarters by employees by directing the' 

applicant to vacate lis lawfull y  allotted 

Quarters during .  the tenure of his service'-` 

For that the autborities have acted malafide' 

by issuing th e  impugned 0 ider. No'io-  IV 6 70 1 3/24/ 

Accn/Engt/2000/001 dated 27*1.2000 and 

IV 67013/25/Accn/2000/073 dAted 1 1.3 ,.-  2000 

against the applicajRt by t6tally ignoring the 

existing norms and principles ,
~
,. 

For tb at tbe ePPlicants letter -dated 5"i ~ , *2000 

in response tj the Order passed by the 

P_ 
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authorities were not considered by tke 

authorities in its true perspective and 

the impugned Order dated ll'*3*2000 was 

issued without any basis whatsoever ., 

sole*Y to harass tle applicant at his 

advanced. age with malafide intention, 

For that the authorities acted is a most 

illegal manner by forcing the applicant 

on loth Feb.. 2000 to write down tb st 

hW will vacate the aPplatted. qtarters 

No'*  LS- 106 positively by tke ,  17tk Feb 2000 

under threat of physical torture and 

h arr asm ent ,.,  

For that the autborities have erred in 

law as well as in f act while passing the 

izpugned Ordt! ~r No',' IV 67013/24/Aacn/r-,ngr/ 

2000/001 dt ~q-  27-  01'472000 and IV 67013/25/ 

2000/073 ft. 11.3-2000 against tke 

applicant ~. 

For thq.t. the reason shown by the auth or it i es 

for issuing the irpugned order is not 

maintainable and is untenable in law. 

6. 	 INTERIM-RELIIF ERAXED_FOR: 

Under tke facts and circumstances th e 

applicant prayef for the. foll9king reliefs 

during, the pendency of the Application 

Contd, .. . . P-14. 

0 



C~lf 

14 	 Z 

I 	That the respondents be directed not 

to enforce the order of vacating tke 

2000 and f amily accomodation dat ed 27 To  

iv 67013/25/Acen/2000/073 dt. 1 1 03#2000 

(invagned Orders) issued by the 

Commandant of the 31 ksssm Rifles, 

Lokbra, C/o " AP,0, and thereby not to 

oust the applicant from the possession and 

occupancy of the family Quarter N LS-106 

untill the applicant is -posted to another 

unit or retires on superannuation ~i 

2. 	That the applicant declares that tbere, 

is no ot1mer remedy under any rule and the 

Hon'ble Tribunal is the only forum to 

grant the relief to the applicant. 

3, That the w. plicant further declares 

tkat there is no other forum save and excepts 

filing this Application Vefore the 

Hontble Tribunal'o 

7. 	PARTICULARS OF THE POSTAL ORDERLIN RESPECT OPP 

THZ_APLLLQA'FT*. 

i) 	Number of tke Indian Postal order. 

	

ii) 	Name of the office wbich is-sued the 

6Lr-K(EgAL Postal'Order, ~ 

	

ii i) 	Date of issue of the Indian . Postal 

0 rder;* 	1 	246,0  

gontCb  0 boo P-15,., 



Post Office at which payable. 
G *0 ti~r? 

Amount of the Postal order. 
ro 

DETAILS  OF THE TNDEi: 

An index in duplicate containing 

tke details of tke dpeuments.to  be relied, on is 

enclosed hereto. 

As per Index. 

I., Sbri 13ishwa Natb Singb t  Son of Late Ajab Narain 

Singh by occupation Sery ice, resident of Lokbra, P,0 0  8- ,PS, 

Rangapera,, Dist. Sonitpur, presently working as Head Master 

31 Assam Rifles Middle Sebool A*Oo do hereby Lokhra C/o 99 A.p 

declarej and 'affirm tkat the statements made in tb ~*'~,s 

forgoing paras as true to tke best of 'my knowledie p  belief and 

information and I sign 4A this verification today this 11+ 4v 

day of RAA~cq , 	2000 at Tepur in ry Advocate ,  a 

Cb amb er. 

(SF-RI BISHWANATH SINGH) 

HEAD MASTER, 
31 A.R o  MIddle School ., 
Lok~ ra, C/o 99 A.P.0, 
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A, THS IN SPWRU R GkU IML Of A33AM HIPLASS RHILT-01f  GO 

0  

No" A/111-d/30-63/192 	Dated ShillOA&, 	 6 4 

The Inspeator General of Asaam RL91 
.
'0*A,6z4bY OPPOLAts 

Shri Bighwa Nati Singh, timporarily an a4a"Or Teaoher In, 

the 4 Bn Assam Rifles In the existing' TA04W. with effool 

f rom lot feb 1964 until A&rther ord9rs4A -AA* Boale of 

9 sy 0  r is.. .4O_j-5O-AB_2jr-65. p. ,m* ~lua other'allowalices as 

adgissible under the niles- 

. 	 ................... 
	 . 	 ..... 

............................... . ...... 	34~_ 	AJIT JU GH ,  0J RAXAq  

4or-hAeralt 
Ritl eat X  si).4 +004 	~eral of A-amam 

shl"Ongg  th 	Sp6d 30-6-V-192 (a) Dated XQmo No- A/1  I I.-  d/ 

Uojly forwarded tol- 

'2he A G Aasam & Nagaland t  Shillong for infozma-
tion. 

11Q Jtate Rang*..q/u 56 'APO for iAfozmstiun' with 
ireferenoe to his No. A/l/27-6V2962-63 dt 27-7-64* 

The Com dt 4 Bn AR ,0/0 56 AYU for infoxmation mid 
neoesnaw aotiozk- The dootlments In respeot of tile 
inaviaLal are retu=ed herewithib- 

Jhrl Diahwa Hath 31nah (;/U l  Cumdt 4 Ila AR U/0  56ARV 

o rp 
for IN.-IF.L010H 	Uff A33AMI. 	Agi ,  
JH11JWNGQ 	i nITHI 	3 (N.g 
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Roll No. Enrolment No. 

t4l URRY  ~UTTTT 

KENDRIYA HINDI SANSTHAN, AGRA 
Established by the Ministry of Education, Government of India 

;3r fqTuOT !TTT1ViW 

	

SlITIFURT PRiT 7TRI ~ ki T-914 IF~O OqFT, W-TITT 	4 SAIrmu BITK 
ff;r 1926— 4 01pir q ,̀  :U rTJi;.T 	f0plit Si 1qTqIqW BTZM Tr 	J 41; ~Mlru Z1111T ru-~ ,-T 

R;) 1979 	4 :3;i;.T sirwriq4 siv;T fvir tru I 

I 	f~ :O A1 11T 	 2. 	IkO kilr~ ftr 

3. Flow aftt 1~zl rimm 	 4. sziq)fqq~ 

2. 

Hindi Shikshana Pr. ainanapalra 

This is to certif ~ that- 	 &X_%5i,13q,6 	 having 
been trained at Kendriya Hindi Sansthan, Shillong Centre and examined in 
19 	 and found qualified for Shikshana Pramana'patra ( As§am Rifles 
was granted the said Certificate in 19-79---. 

Subjects 

1. Hindi Language 	 2. Hindi Literature 
3. Education and Hindi Teaching 	 4. - Practical 

Division 
1. Theory 	 2. Practical — 

	

(N~;F/Registrar 	 f4~ qIq,-/DhectcJr 
;U-m rga #T-4m, -41;UTT 	k4if .2-q.,4.zg 	A zr rpr 4, M- ;t, 3" q - .1 

Kendfiya Hindi Sansthan. , Agra 	Dated 	 Kendriya "Hindi Sensthan, Agin 
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HAVDIN ~3  TAKING_OVER Cf!~&;4' CERVFXCATr 

'i.; E ,  the ., n ,_4 crrJ.gned hive jointl checked all 1 edger 
Registers and files of 19 Assam Rifles ME School and 
handed/ 1- :Aer, ov..er the char ~:.e -of 	er I 	 i -;,t 	14E.; School 
19 Atvzam Ritler. ~.., Jth entire !zit- isfActi.on'. 

TAKEN.  OVF.k  sy ~ 

Sh-ri 13N ;jI qh 	 Shri RP P, ~ In 
Sei'Aior Teacher Senior Teacher 

CJU4jTERLi.L,,;NED 
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Iho Con, 
31 Aozw P111no. 
C/U 99 A@e@U* 

Ohrouah i)rop ,cr Wlonfjet) 

1. 	P of
* 
 your 'IatCrr iiu.IV-u -iUI3/i4/Acen/ima2UU/OuI Jt.27/Jtaj 

2UOO9 
2 	41 tn 61 r cc to alluve lutter I Iluve the honour tu ~statv 

YOu tn<,  101iowin,,,, lzactc lor your kind consider'ation rhi 
awn-Gary actlwi pleas. 

nave U(, (u curvin& in thio lurde aince 
.~A) year-a ol my ourvicv. I nave been vJtIl my Iwdly 

MId I C01110 tO -  thO thIG Unit 
oil 2d tn coj~t.19*J7, I hav ,2 my parinallmt rosid-Or.cr in. vi.LL-
kladtlopur,, U;A- VUt3hOl( 5 O in the Stat.#~ ol Ldhar, I have to 
c=Plcltr,l .  two yearn of Gervice for my retuir'ment, 
Illat %'Ar y 	Old ~ Or,% ad I have no aO,n and all Via I 
dauL~iter to uOrri ,7J it is diiiicult "to -live in my nativo 
viliaf,e bccauzk~ tno came village is 
ia.s.o -4irp my 0 f r 1 .9 o pacawt-t (,hront ,0 	A S Un, a 	1 t A .9 Vrry much ,Ji Ificult ,  to.  ii-V9 tv~r alonc,  in the -villdso'nor 
I can livr- out W.Jo tne unit llvo ." I con no 'efior t o  

That z4r, i%L ' pi~r 	trenal(T policy I ~will U'Pt Posted, 
after the trnurc,  oi tIli-8  PlOce Und DincO. it IG a tronsfe-r-
cbli% job t j n ,,Iv(% not been asked in any unit to vacmt tile, 
quartnralk oft ­r t ,.,o - years of 4vttinC. cccowdrition 'in ali 
Vie unit I cer'14 ,% J  I novo keop my Imily i  upto tho full 
tmurco  

4* 	1hat 
accomodation,V131 alditiOn Vo accomodation ja Init witil 
yuu wnich coil. b ,? ollotted to VIO teactior cW:' you hovo 
M,  E9I tiUI! ,r-%̀A'  in &­.;j lattor. 

Tflat :Ar, 'I wiI.L vuccnt -my wort-?r ou 1 ,  411 be,  ~'uatcJ 1rom 
thi a Luli to 

it 1,2  Vy Zl)ui -I -,tLl c,!) to 1 um unable tu live my I'DzIly CO t3fle 
io my bacitbono in Vio uld agoq  

1(.)r .n I i:uij Kindly Ul? permitted to.rAaln ill -  t.~ fp 
aw'16 accoriodiAlon, 

XtIc"Ir'll"6 Y(;u ill CAlticipatlun, 

(;OPY to 3 

lo Princi pal f-*-&. P. 	Lulzra, 

Yourga 'Fait"llully, 

b*N* L6in, 

a 

I 
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FORM NO. 4 
See Rule 42T 

In The Central Administrativo Ttibunal 
GUWARATI BENCH : GUWAHATI 

ORDERSHEET 

APPLICATION - NO. 6~/ 	 OFI99' 

Applicant(s) 
. 	

A21 i-j 

R cspondent(s 

Advocate for Ap plicant(s) 

Advocate for Respondent(s) 

I 

Notes of the Registry 

16.2.03 

P;  

M,  

Order of the Tribunal 

Present 	Hon'ble Mr.' Justice; D.N. 

Baruahj Vice-Chairman. 

H6n 1 ble Mr. G.L.-Sa-ng ~ yine, 
Administr'ative iMember. 

This application.is  filed by the 

applicant eeek.ing, certain directions. 

The' applica nt is working as teacher 

posted in3l Assam Rifles Middle School o  

Lokhra ~ ~in .  the district ,of -Sonitpurs 

Assam. He was allotted a'family quarter 

at Lokhra. *He was transferred to 31 

ssam Rifles from 12. Assam Rifles# 

Nagaland. By, Annexure-4 dated 27.1.2000 

Ithe applicant was asked to va6ate the said quaeter.. Being aggrieved the 

applicant 	submitted 	Annexure-V 

representtion dated 5.2.2000 which hs 

not yet been disposed of. Hence the 

present application.. 

Contd. . . 



O.A. -No.,61 of 20.00 

Date I 	 OrdeT. Of the Tribunal 

J6.2.00. ..We j have- heard Mr. Gauta.m., Chaudhuryt 

- ~ arned 'counsel appearing 'on behalf of 

't he applicant and Mr. B.C. Pa .thak, 

lear,ne,q Addl. C.G.S.C. Mr. Chaudhury 

sub.mits that , the applicant is entitled 

a family quarter and in fact a family 

quarter was allotted to the applicant. 

We 'find no reason as to 
I 
wfi y the 

Annexure-IV eviction order dated 

27 , 1.2000 was. issued. - .However.-we make 

I k"s;t Me 

	

	this observation tentatively.,  as the 

representation of the applicant has not 

~:~ 'Yet ~ been'disposed of*we dispose of this 

	

direction 	the ;-i 	application 	with 

to 	dispbse-" 	d f, '. 	the respondens 

Annexure 5 representation within two 

months from the date of receipt of this 
_c VIC,  order. 	I f 	the applicant , is 	stil ~ 

aggrieved by the decision of the 

respondents he may approach this 

Tribunal. 

	

Pending .. 	disposal 	of 	the 

representation the applicant". ,shall not 

be disturbedifrom 	his 	re.sidential 

quarter,. 	I 
I  

The application is accordingly 

dis~ -osed of., 

Sd/_V. jC .ECHAjRMAN 

Sd/ M EPIB ER (A) 

,,crtined to  be  trUe LADP 

stNA11L 

--poll 
Ae 
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31 Assam Rifles 
C/O 99 APO 

lV.67013/2S/Acc'n/2000/0 -7b 	 Ma r 2 60 0 

'Shri BN Singh, 
Sr Jeacher. 
Assam'Rifles' middle School 
Lokra 	 4t 

STATEMENTS MADE BY SHRI BN SINGH AND THE REPRESENTATIVE 
OF  31 ASSAM RIFLES ON 03 MAR 2000 

Ref-to order dated 16 Feb 20qO pas:sed by honourable CentrRl Administrative 
Tr,ibunal for disposal - of,Annexure 5 (letter dated 05 Feb 2000). 

- 1 .  have per.used the*;statements made by you on 3 March 2000 iii 
. 
pursua 

. 
rice to 

t lie -.1 
1 
 ett.er'No. IV.67013/25/Accn/2000/016 dated 01 March 2000 and the statements 

made . by the * represen,tati-ve of 31 Assam.Rifles befove the unit Quarter Master' 
Capf,RV Soni, in tl,ie .office of tho Quarter Master. ,  

It h~s been made' . very clear to y .ou on 3 March 2000 ' why further extehs'ion 
-in the matter,. of occup'ation of married quar'ter by you war, not possible. 

4. ­  It have to adhere strictly -to the-pules  p,  evail.ing in,'the unit i 11 t he, matter 
of all ottment'of''quarters to the' civilian and the unit personnels. Therefore, I 
direct , - .you to vacate the quarter , LS 1-106 forthwith enabling me to allot' the 
same to Shri RC*Mal.akar. Teacher,of Assam Rifles Middle school. who is already in 
the waiting%list.' 

This dis*poses ,  of your letter dated 5 February 2000 in compliance with , ' the 
order dated 16 February. 2000 of the, honourable Central Administrative' Tribunal.. , . 

y 
 
y S y 

S  
Colonel 

Encl Commandant 

Honourable-Chairman 	 for your kind infoi- mation - and record 
Central Administrative .  Tribunal 	please w it h ref ere rice 	to case 
Guwahati- 	 No.,61/2000 

2. 	Headquarters 	 for information.with respect to our 
Arunachal and-Assam Range, 	 letter No. IV.67013/25/Accn/

`
2000/007 

Assam Rifles' , 	 dated 25 Feb 2000. 
A ; t 	 C/0 , 99 APO,- 
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1N  THE: EjENTRAL ADMINISTRATIVE  TRIBUNAL, GUWAHATI REENMH 
GUWAHATI 

Col 7' --'iTrPw 	 Q THE  MATTER OF 
Coin iii-,i nd ant 

Cc r"! 
Assain Mfles 

2 J!~,. P 	 (Sri Biswanath Singhi 
Vs 

Who 	 Union.of India & Ors) 

AND 

1N  THE MATTER OF 

Show cause filed by the 

Respondents in the shape 

of Affidavit. 

I, 1[,-S6935L Colonel Vashpal Yadav Commandint, 71 Assam 

Willes, Lokra, C/O 99 APO n  Dist- Sonitpur, Assam do hereby 

iplemnly affirm and.state as follows 

That 1 am the Commandant of 31 Assam Rihes n  Lokra, Sonitpur 

Assam and 1 have been impleded as party Respondent No. 4 in the 

;nstant original application. I have received a copy of thri,  

4foresaid original application from the Central Govt Standing. 

hunsel. W,'Guwahati Bench, gone through the same, understood 

$he contents thereof. Further Dhave been authorised by'the Union 
I 

61 India and 6ther official Respondents to represent them in the 

instant original application by way of filing written statement 

And taking necessary steps time to time as such I am competent to 

swear this affidavit on my own behalf as well as for and on 

behalf of Union of India and official Respondents and to filed 

this affidavit in the Hon'ble Tribunal. 

2. 	That this deponent does not admit any of the facts, 

statements, allegations and averments made in the original 

4pplication save 
. 
and except those'have been specifically admitted 

4ereunder in this affidavit, Further the statempnts which are 

borne on records have also been categorically denied. 



.t' 	IT. : 	I 	 rH- 0. 	Max as rega us thE.-L' contents of paragraphs 1,2,3 of We 

original application this deponent does not make any comments,, 

That an regards the contents of paragraphs 4.1, 4.2, 4.3, 

4.4 and 4.5 of the original application ti-IiE... dej:30TIET"t CI CIC~ S" r'~-D t 

make any comments since those are matter of records,. 

That as regards the contents of paragraph 4.6 of thrt:,  

original application this deponent respectfully states that the 

averments made in the paragraph of the original application are 

not correct. As a matter of fact the allotment of married 

accommodation in Assam Rifle is governed by standard operating 

procedure (referred to here am SOP). The aim of the SOP is to la%;,,  

down guide line to- stream line the existing procedure for-,  

allotment of married accommodation to JCOs/ORs of 31 Assam R&W:--i-

to ensure that even a period of time all persons of the unit get 

a chance to stay with their families in the unit. in this 

connection it may be added here that the married accommodation 

for jCDs/ORs is available at Lokra and certain forward areas and 

the types of quarters available at Lokra is 	show r -1 Ly (..-! 3. X.1 ~t l7j `  

tYPE  EJE ACCOMMODATION. 

N C,'s, 

124 	 47 	 22 

The procedure of for applying for married accommodation is 

that the companies will forward application of 3COmIORs or -

allotment of married accommodation duly recommended by the 

company commander to Duarter Master Branch. Accordinnly the 

application is processed in the Battalion Head Quarter,. 

Thereafter the 3COVORs name is entered in the Witinc list. 

~ '*I 



Col 
Co i n ~ ,ii a n t 

31 Assam Rifles 

qegister 	maintained by the Quarter Master Branch. The 	date 	of 

seniority of each individual is reckoned from the date of receipt 

of this 	application in Quarter Master Branch and 	thk 	same 	is 

displayed prominently in a notice board outside Quarter 	Master' ~ ---:, 

office. it Is pertinent to mention here that the policy regarding 

scales of married accommodation to jWn, ORs and civilians 	has 

been lixed in accordance with the Ministry of Home Affairs letter 

No.27013/39/93-PF.V(Pt) Dtd 23.11.93 as follows 

................. ---- ..... ....... . ........ ......... . ................ ......... .... ............ ................................ 	5 0 

(b) 	NCOs 	& 	ON .. 	. ............... 1 ?",-. 

c 	'f %I ('." 1,  *'. s 14% 

(d) 	Civilians 60% 

The 	company 	wise allotment of 	married, accommodation 	and 

allotment showing 	the percentage quarters alloted 	to 	eacl 

category is as follows 

S/No C 0 Autl-i 

------------------------------------------------------- 

Percent 
Str 

..... --------------------------------------------------------- 

1 Tawa,.j 11 13 2 7'X, 

2. Lungar 11 1 4 	1 

S. Lakra 	(1) 12 10 6 VX', 

4. Dirang 11 2 7."X. 

5. Lokra 	(11) 12 10.61% 

6. Surwa Samba 11 16. 9 1 

7. Sn HO P! 510 8 13.79% 

El. OM 	F1  It 11 l3~ 23 att cat. 

 MT Pl 39 6 15.38% 

 Band P! 1 16. 6 6.% 

 AT PI 15 1 2 6. 6 &X*, 

 HO Coy HCI 1 12.50% 

In 



M 

N 	~e 

Col 
comrl-'q ­ipnt 
$1. Assam Rifles 

~L 

13. 0 1 k / WO 44 7 1500% 

14. Sig P! V2 12 13.04'.'Z 

25. Ciph P! 2.1. 3 19 . 0 4.Y~ 

it. Med 	(comb) 19 3 15. 7 

17. Engr Set: 10 1 

18. Armr 4 2 5. 0 

19. Fd 	Wksp 	A!:-,,* 5 20. 00",,.' 

M Med civ stall 14 5-0 

21. Civilian 
Teacher 

.22. Civ 	CM...-. 2 5 

211.  Plar P 1 :36 5 13.89".4 

24. MMG P 1 21 3 1 4 . 2 TV. 

25; COs Pool 

 Guest room 2. 

 KV staff 7 

22. Ration issue room 

Further 	it is pertinent to mention that allotment of 	suchi 

married accommodation is as per seniority, 

f.) As per seniority, 

11) Allotment is made !or manimum period of 2 years. However,, 

this tenure may be increased by the Commandant in case there 	is; 

no waiting list. 

111) Extension of tenure is not granted in grounds of academic 

session. In case an allotee is likely to complete 2 years tenure 

in mid-session such allotee is required to expedite the option of 

shifting the family before commencement of the session or during 

session. 

11 
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III Assarn Rifles 

The extension stay beyond 2 years in a married quarter will 

be only in extreme compassionate ground. 	Effected person is 

required to apply in writing for such extension. 	in case, i'.% 

family is permitted to stay for a period longer thin 2 years, it 

is obligatory for the family to shift to an 	alternative 

accommodation. Further on extreme allotment on extreme 

compassionate ground is at the discretion of the Commandant for a 

specific duration and on completion of such duration the allotee 

is required to vacate the quarter. it is also pertinent to 

mention here that if an individual refuse to adequate and 

suitable accommodation offer to him he cannot apply again for a 

period of 6 months. 

Be it further stated here that there are 6 civilian teache'rs 
IV 

posted in Assam Rifles Middle School under the control of 

Commandant 31 ASSam Rifles. 3 teachers already occupying married 

accommodat'on including Sri 8 N Singh, the present applicant. 1. 

marripE wcommodation has been re-appropriated and alloted to 2 

Machaes staying without families. Thus 4 married accommodation!I... 

ha-k been alloted to teachers which become 66% against 60% 

entitlement. The 6th teacher, Sri R C Malakar now who is in the 

waiting list is residing in civil accommodation. 	.W 

The applicant Sri 8 N Singh, Sr. Teacher in Assam Rifles 

Public School joined 31 Assam Rifles on 29.9.97. He applied for 

married accommodation an 13.10.97 and was alloted quarter No. U.-.-i 

106 on 20.11.97. The tenure of 2 years as laid down in SOP in 

respect of Sri B N Singh completed on 20.11.99. Since at the 

relevant point of the time there was no waiting list in the 

cateqory of civilian teachers of Assam Rifles School, he was 

alloted accommodation as per provisions of the said SOP. 



T 	a 

Col 
Comfvi:in. Pint 

31 Assaiu Rifles 

That as regards the contents of paragraphs 4.7, 4.8, 4.9 and 

4.10 this deponent dons not make any comments. 

That as 	regards the contents of paragraphs 4.11 of the 

orininal anolication this dpnonpnt rPO0PrtIHIIV R10tPO fhnt thr--~ 

retention of such alloted accommodation while posting out is 

also Wearly laid 	down in the SOP since those are 	matter of 

records. The deponent does not make any further comments., 

 That as regard the contents of paragraph 4.12 this 	deponen't. 

does not make any comments. 

 That as regards 	the contents of 	paragraph 4.13 	of the 

original application for the sake of brevity this deponent does, 

not repeat. however 	he reiterates the 	contentions made in 

oaragraph 4.6 of the original application, 

That as regards the contents of paragraph 4.14 of the 

original application this deponent respectfully states that on 

16.12.99 an application was received by unit from SK R.C.Malakar 

teacher in Assam Rifles Middle School requesting for married 

accommodations as per provisions of SOP after receipt of the said 

application. Sri R.C.Malakar came up an 	 ~,xf IL 1-3 ce 

teachers' category. 	Accordingly on receipt of the aforesaid,  

application from Sri R C Malakar the present applicant Sri 8 N 

Singh was asked to vacate the quarter vide unit letter N(--,~ 

!V.67013/24/Accn/Engr/2000/001 ddt 27. 1 200W 

A coDv of the aforesaid 

letter dt 27.t.2000 is annexei.-i 
herewith 	and 	marked 	as 

I 

AIRNUNTE 	FR 	hereof. 
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Comi-nan a ~ nt 
31 Assam INS 

Be it stated that the applicant is required to vacated 	the 

married Since he ha- S RA ready 	completed 	2 	years 

tenure prescribed in SOP. 

I!. Due to vacation of married accommodation by Shri U P Upadhya 

Hindi Teacher while Proceeding On permanent posting to another 

unit, Shri Malakar has been alloted married accommodation,, 

however shri TA) Rai who was pouted in form another establishment. 

rEep- sntly has also applied for married accommodation as pet- 

1 No. A 5077 dated 31 May 2000. He could not he alloted! 

married accommodation due to non vacation of Quarter by Shri 8 IN 

Singh. 

12. That as regards the contents of the paragraph 4.5 of the 

original application this deponent respectfully states that W ­I 

7.2.2000 the applicant Sri 8 N Singh submitted an application 

vide . No 1 31 AR/ARMS/T/2000/583 requesting to allow him to stay 

in married accommodation on medical grounds. On the basis of the 

.pplication Sri B N Singh was interviewed by the Commandant on 

10.2.2000 and it was explained by the Commandant to Sri 8 N Sing -r-I 

in clear terms that he was required to vacate th 
I 
 e quarter sinc ~,.-e 

the quarter could be alloted only for 2 years in accordance with 

the provision of SOP on the subject. He also made him understand 

that by continuing to stay in the married quarter he would be 

depriving the facility of accommodation to Sri R C Malakar s  his~. 

fellow colleague. Be it further stated that during the said 

interview 4NI Singh requested for 1 week extension of t i m 

limit to vacate the'quarter and thereafter h 
I 
 e, submitted in 

writing on 10.2.2000 r2qUeSting for 1 week time extension so that 

ft- 	 I 	I 
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Co nini i nd ant 

ill Assarn Ififles 

he could make alternative arrangements. Since he had given an 

assurance to the Commandant of the unit he would vacate them 

quarter, 	considering 	humanitarian factors, he 	was 	giver; 

permission to till 17.2.2000. 	. . 

A copy of the application dt. 10.2. 

2000 is annexed herewith and marked 

s --::: R, hereof. 

Utter surprising to the authority Sri BN Singh submitted an 

application vide letter No.2000/per/01/01 dt 17.2.2000 alongWith 

an order passed by them Hon'ble COAT, having stayed the vacation olf 

quarter alloted to him. The~ ,4pplicant as such belied the-. 

competent authority by approaching the Hon'ble Tribunal  instead 

of vacating the quarter as he promised earlier. -1 I RUS he has 

caused grave administrative inconvenience as well as jeopardised 

interest of other civilian teachers who are his colleagues. That 

apart the applicant has further belied the Hon'ble T.ribunal by 

making ,  statement that he had been rebuked by the Commandant on 

10.2.2000 and has cast personal aspersion against the authority 

which amounts to violation of conduct rule and the authority has 

put him to strictnst proof, It is also denied that an 6.2.2000 he-~---  

was ever threatened in any manner as alleged. It appears that-

the applicant has distorted and has depicted a complete differemn't .- 

story in his 0. A. deliberately only to make out a case so as tc. 

make a scone for intervention bv the Hon'blP Tribunal. Am ner 

terms laid down in SDP in respect of allotment of married 

accommodation the applicant was asped to vacate the such married 

accommodation only on expiry of the entitled tenure of 2 years. 
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81 Assam Rifles 

As has been shown above the civilian employees of the unit are 

entitled 60% married accommodation and against that the civilian 

teachers of the unit have been occupying 66% married 

accommodation meant for civilian teachers has already been 

exhausted as prescribed by SOP. Thus there ia no scope to allot 

such married accommodation to the applicant as cNimed by him by 

way,of apportionment from the entitlement of othek categories of 

employees. The statement that he was threatened to throw out by 

the jawans of 31 Assam Rifles is also totally false and the 

applicant is put to strictest proof. 

13. That as regards the contents of paragraph 4.16 of the: 

original application this deponent respectfully states that as 

has been stated above the applicant is governed by POP in respect. 

of allotment of married accommodation.. The applicant is not 

governed by any other rules or circulars on the subject as 

claimed by the applicant as such by asking the applicant to 

vacate the married accommodation by giving all opportunities 

including personal hearing and also by granting 1 week extension 

the authority has not committed illegality and arbirtrarinesm as 

alleged. Besides the authority has exercised within the perview 

of SOP, hence the authority has not exceeded any limit while 

discharging his administrative duties and whatever action 

been taken it is for the interest of all subordinate employees 

And for the administrative exigencies. The allegations made by 

the applicht are totally baseless and deliberate as such the 

instant ,  original application, an the count, is liable to be 

dismissed with cost. 

~ - IL 	 - - ~- ~ ~t .. 	 M 	 .1 6' ~ ' 	 - ~ :' - 	 ~ . : 	 ir 	 1. 	 ~ 	 :~ 	 , ~~ ~~g- 
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14. That as regards the contents of paragraph 4.17 and 4.18 	of 

the original application this deponent respectfully states 	that 

as hjs been stated in the foregoing paragraphs of the 	written 

statement the authority concerned has not acted beyond the 	scope 

I 	 I 

of SUP in respect of allotment of accommOdatiOn- 	The actionF-i 

taken by the authority relating to allotment of quarter is Or'*.,  

the basis of administrative necessity and for the interest of all 

subordinate 	employees. in the contrary it can be 	alleged that 

the applicant has deliberately approached the Tribunal to stall 

the actions of the authority to attaine the narrow personnel gain 

the objectives set out in the said SDP as such has by defeating 

seriously jeopardised the interest of other fellow collegues and 

also caused great administrative inconvenience. Moreover he has 

belittled the authority concerned by'dispbeying the order of the 

competent authority. 

15. That as regards the contents of paragraph 4.19 of the 

original application this deponent respectfully states that Or,  

earlier occasion the applicant had approached the Hon'blt --.--.- 

Tribunal against the order dt 27.1.2000 by filing. an  original 

application which was registered and numbered as D.A.No.61/2000., 

The Hon'ble Tribunal was pleased to dispose , of the aforesaY.1 

original application vide order dt 16.2.2000 with a direction to 

the respondent to dispose of the representation submitted by the ,  

applicant within 2 months from the date of receipt of the order. 

it was also directed that pending disposa3 of the representation v  

the applicant should n t be disturbed from the residential 

quarter. 
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17. That as regards the contents Of paragraph 4.20 of the 

original application this deponent respectfully states that to 

comply with the directive issued by th Hon'ble Tribunal belor -C-e 

passing any final order as regards the representation submitted 

by the applicant an opportunity was afforded to him for personal 

hearing in addition to his written representation and after 

personal hearing and after taking proper account of his written 

representation the same was disposed of vide ,  dt 11.3.2000. 

12, That as regards the contents of pa rag - 	 -; I t i"I" 

original application this d6ponent respectfully states that the 

order 11.3.2000 has been passed within 1. - . 3; 	 scope cs' -f 

Operating Procedure which is inviolable in so far as 

allotment/vacating of accommodation in Assam Rilles is concerned. 

it is respectfully submitted that the applicant has violated the 

EUP and created great administrative inconvenience as such he is 

liable to be dealt strictly. 

6 - 4 That as regards the contents K-s! paragraph 4.22 of the 

original application this deponent respectfully submits that the 

applicant himself has created a situation dragging the Respondent 

Department to new litigation resulting in serious administrative 

dislocation and there by meted out great un3ustice to his fellow 

incumbents. 	Hence the applicant does not deserve consideratioM, 

W the Hon'ble Tribunal as sought Mr. 

That this deponent does not make any comments as regards thf.' -Z- 

contents of paragraph U23 of the original application. 

I-MR—MOMMANOW VI 



That as regards the contents of paragraph 5 of the original. 

application this deponent respectfully submits that the grounds 

cited in the original applications are not tenable in the eye of 

law as such under the facts and circumstances of the present case 

the applicant is not entitled any relief as prayed for as such 

the instant original application is liable to be dismissed with. 

adequate cost. 

That as regards the contents of paragraph 6 of the original 

application this 	deponent respectfully submits that under ,  the 

facts and circumstances as stated above the applicant is not 

entitled any interim relief whatsoever. 

That the statements made in paragraphs from 1 to 22 o- F 

affidavit are true to the best of my knowledge and those have 

been 	made in 	paragraphs 7 to 21 are trua to 	the best of my 

information which have been derived from the records and the rest 

are my humble submission before the Hon'ble Tribuna! ~. 

And 	1 swear and sign this affidavit this the 02 day of 

December 2000. 

r 

Col 

Conima nd ant 
131 Asswu Ififi es  
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-31 Assam Rifles 
C/o 99 APO 

iv.67013/24/Accn/Engr/2000/`.D,6 	 _Jan 2000 C~l 

Witi 8 N-Singh, Ser/Te;tclher 
'
Ais.am Rifles Middld-School' 

r 	 S 3i Aosam Rif'je"' 
.99 - APO 

VX  

QE FAMI~.Y  AC-COMMAJIDN 
76 

6 V 
r P 

You were allot"ed family quftpr on-20 Nov 97. As per ta rms 
a, 	condition of the Batt ~tlion - Standa,4' aR& Operating procedure 
family accommodation is alloted for two year"s'only. 

2. 	you-are therefore r1equested-,to vacate tha"quarter No. LS-106 
or 't) 	re 05. Feb 2400~ '. 

O'S,  &me-ac 14 t)b*i hQ 41loted to- $hri_ RC Malakar, 

"P  
41 Y 	 ily - ours faithfL 

Aji ~ PA C  t  
Capt 
Qua r ii rma"s to r 

td:- for CommAndant 

'Pr4cipal' Assam Rifles 

-V 

01 
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R Fhaluria of 31 	A~Ssam 	Rj fle ,,:, 	I .-i v 
r P_'r.)(j r Le d 	t- (.-j 1*, he Q 1 1 i.,i r t. e, r ri a ~;, t, ca r . ") 'r  I A f6  ~s a ri I P, i f I e s t, o 	present 	1 ,  1 -fe 
C. 	c~ 	t, r( 1)[fj 	the 	unik- !i,. -s -ide aF, 	 R i f 1. 	1, e. t t e), 	1.4 
IV'. 0­70 13, 	n /2-000 /W datt­d 01 Mar 2000. 

2. 	A[106)tent of warried 	 tic) pertsonel 	i~ n. r. I I 
uni t. 	i,-,, ljf.)verned Liy ~j 	 -idare (Stai 	A Opei Iting Pt Jcadur 0 
v ide 5 1 As 9~a(ij Rj~ 1 ,  ~j os 1 ,R t tio r No. 1: ~ I 20 ~7, /34 /SO P /A 	d t 20 Nov 98. 

,3. 	The aim of this .50P ~ is to lay down.guidelines to stri-amlinc-; 
thp procedure -for allotment of married I accotm, nodatian to un i 
perac%ne I incluiling divilians to ensure that' over a perjod of tillw.' 

of the ur)it.. get a chance to StAy_ with their 
I f( th6 uni t. 	 - t he SOR. overall" shartage of 4% pa r ma r r i ed 
a6bo, modation In th;e unit is shared by all categaries i n r, 1. ud i nc,) 
ckvilxan amployees ~ The SOP al 

	

50 ensUrOS that all pa r8onne I 	t: 
t"a chanc4a to avaij the f'aCjrjj.tY -o~ keeping their families in t.1 -  
un! t area ~ji thout tieing partial- tt:) any categ6ry of P1e_11r$01)F4  11, 1 
P~rticular 

As 	pe r 	uo.i t 	SOP (ij) j, ~ 1. i, r., t nje.. [I t -f ma r r i ad accommr.-Jda ti Oh, 'a  
~(Amorlt is lylade tor a, period of two Years for,  1*1.1 

	

Of their rank al)d stattjs ~ Thiz' teiii-11 - e 	C: 
be incrc~~ased by the 	 there i" (10 waitinz 

AS Per Ministry ~,t Home Affari . rs lettfor -No.. 270~z/ --s 9 P? 
pf ~ V(.Pt) 'dated 23 ';Nov .- 93 . fo rwa' rded 

. 
by Headquarters 

. 
D(,,*AR I e t te i 

V I 	 N r 4 iat;&d 2.7 Stop 9,3 11029 / 11-61L NE/93-F 	 tN;~ scale of 
wV-riad &cc(xaod&tj*pn x a .,~js  tollovd$" 

to* 
KOs 4% 

6o*. 

6.f,  There 	a-re 1%1 ~( Cimi I i ans t -a a
-  chars, posted in Assain Ri f~ i 

School. 	'rhreoe teac he rs' ,. a' a I-rea<iY accuPying ma r r e. - J 
*011;omoda t i on including' Nr BN Singti. One married accomodation 
*1-1 ,  re appro'priAted and'allotted to two ' feachers staying w C ti 
fa,Oilies. ~ Thus foor - married accOmOdatiorls have been 
t4acNers faaking j,f .  6e,*?e; which 	 aild above the ova 
MObtlun0d in Pa ra 6 (c,) Above. The sixth, teacher, m t­. Rc ma ia 

rois id i nq in 6ivil acccmodation ,. ,  

shri 	8A. Singh., Sr' Teacher 4n Assam -.9iflas Public School, 
nod 31' A%Ma6ft­Riflas,.' on 27 SeO.97, He applj.e6 for mair r i (:,~d 
000bodat'low ,  on I$ -Ocit %7, and was zillo,tted QtsArter -No. 

. 
LS 1 ,06 t:-in 

0#0 Y ngh 

	

f3N 	S j. ears in rospect of Shr 
'Wal'tinq tier in t he nco 	WaS nO 

f CIVI U46. eacherm 4, 	 t 	 O'f~ As Ri III*$ Middle School. I e 
3  

1hi* . a.'40tti ed - aCdcomodation within the 



"7,C  

a.
' 	

On 16. Dec 99 an applioation 'was r4ceived by the - uni L t I oftl 
Sht,  i RC Mal akar, Te,~chsr i n Assam. Ri f A es Middle School reques t i nq 
to r marri. ,.-~d accommorMtl1 6ro. After receipt of his ai pr_-Aicatinrl Mi-
RC' Malakar cathe tip; on the walting list in the teacher's categor% , , 

9. On rec.(Apt t)f the 1-ilpplicatirlrs froni Shri RC Plalakar. Shrl k1l 
Singh waf~ . asj%t, ,~ ,j L0 	 a~, pr.r the ~:CJP of the lirlil.. 
The v zin-ation order 	ViVon I o Shi i Mi 1,3in9h vide (:)ur mili  I 
letter N(j. TV.6701.3/'24/0(-(--i -i/F.rtjr/ 2000/001. dated 27 J-ww ".1, 000. 

On 67. Fab 2000 Shri BN 	put UP an application vi-'Je 
C  letter No - T. 31AR/ARMS/1 ~ -Clok-)ojs'83 	reqtj6stinq to be,' A I I owo ,  I 
S~ay in the - 'allotted . married accommodat fo -'due to V, 	. 	 i n 	 Fnr1Cji(-.:a1 

On the basi ~i of the application 'Shri BN Singh 'w-cks 
Oterviewed by - the" Coriwiz:ndant on io Feb 2000% During the 
itkt6rview it -.Was CXOXainod by the commandant to Mr BN Singh t ha t. 
'he~ would have -to vacate t 

. 
he quartor since the -quarter 'nowrl be 

allotted -only fat twn y!-iarts  a-_t per­  the SOP,  on f;N4 3i.ibje.-.t 
also expl-,4inad ,  1:hat by continui-nq to stay ' in the 	rie,J 

r to r he -viould bm6 denying the - 'Ifi.  acili.ty of accommodation to Mr 'I. 
00 MA- lakar; , file fe.1 I Ow  boilclague- 

During the interview the individuail requested tor' o6e wat~ i-~s I 
qxtens i on Of tifile; liml t to v.:v:~ste Ah's quarter. Then Mr BN Si nrih, 

	

application 	10 Feb'2000 i-equesi.ed for one W f.~, Vide' h! r. 

	

vacate -the 	lotled ivarr -  ed accomQdation s ~) tj ~J,me to 
c 6 U.) d make . a I terrk-tti vo at-  rangeiiiants. . Since he Ki Ll giv i7n -1 r, 
zt ,,-,surance to. the Coiniiiandlant that he would vacate the quarLei 	he 
Wit-, given m.rinisaian.to  ratain married accomodation t. ,,11 t7 	f7  t) 

t i600 

J ,  
17. On 17 Fv3 b 2000, Mr BN Singh*put up an , 	 v I ,  i 

11 
 * N". , 	

. n 
VOttiar tip'. 20W/Per/01 ~01 alon4with ar~ , order issued by I he 
Ci4sal 4dministirat.ive.,~-Tribunal-'seekiN a ; stay on vacation f 

in'' 	te' t6d-to hi .", BY tak q -svch ,a s p , he has gone 
Is 	 the 44ar 

C 
"r,@# * thin-seven da which is, A 

44ora. oVer he i a,  'Pa ot 	 t I Using Ani c, onvenience, L(,,) 
Uiiliali' t Ar 	c~6~11 	gue~jj. ' hi 

'State"At, -has biDen givah, b~# me-and I -havm read i t. Ttm WVS 
h 1A lbeen eai corded - .correctly and I sian it 

a0 co"ect. 

_4 

	

7. 	 _41C-53906M CaPVR ThaPuri -v) 
V it'Reprezenta 

	

2(ft' 	 tive. 



31 Assam Rifles 
C/o 19 APO 

Mar 2000 
IV%~ 67013/25/Accn/2 000 /c 11) 

Shri BN Singh 

Sr' Teacher 
AAam Rifles Middle School 

LAra 

THE R.EERMgAliVE STkTow ~ 	 qBRI RIN ~~.iEqh ANg 
OF. 	AS§A 	E 	3 MAR 2—QQQ _I QN 0 

d by honourable Central' Administrative Ref to order dated-16 Feb 2000 passe 
nne lr~ibunal for disposal of A 	xure 5 (letter dated 05 Feb 2000). 

ch 2000 In pursuanc6 to 
2 C I have perused the stafements made by you on 3 Mar 

'the statements 
25/A ~ ' n/2000/016 ~ dated 01 March 2000 and ,  

the letter No. IV.67013/ 	Qc 	 Master 
made by -the representativeof 31 Assam Rifles before the unit !Quarter 

-the Quarter,Master. Cot RV Soni in the office of* 

tension % 

	

	 very ~-,lear to yqu oil 3 March 2000 why further ex 
3..: 

It has been made 
. 	i 	 C! 
in~-., the matter of occupation ~of married , quarter by you was not p ssible. 

4 	1 have to adhere str i ct l"y'  to the rules prevailing in the unft in the inattei 
Therefo ~ e, J 

-0e civilian and the unit personnel ~ . 
ofoallottment of quarters to - 

A 	 allot. the 
you to vacate the qorter LS 1JI06.forthwith enabling m6 to 

di~ ect of Assa' -Rifles Middle School who is already in saT6 to Shri RC Malakar, Teadfier 	M 

thf waiting list. 

'This disposes of . your 1.~etter datea.  5 February 2000 in compfiance with the 

~4urable Central Administritive Tribunal. 
er dated 16 February 2000' , v  f 

the ho 

Al 

f~~Yadav) V (Y 
Colonel 
Commandant 

E 

to 
~o  

for your kind information and record 
Honourable Chairman 	

referen6e 	to case 
Central Administrative '~ribunal 	t 	please w'ith 

f No. 61/2000 Guwahati.. 

t to our for information with-respec 	. 1  
'/Accn/2000 ~ 007 2. 	Headquarters 

letter No. IV.67013/25 
Armn.a.chal And Assam Ran 

dated 25 Feb 2000. 
'Rifles 

C/o 99 APO, 



PRESENT I 	C2E MATTER.':Py PHRI  f~j SINOH 
ORDE  a PENIRAL ADMINISTMTIVE TRIBUNAL,  GUWAHATI 

No 61/200 P-1 16 FEB  2000 

I. Shri -BN Singh, Sr,,Teache'r 
- 
in Assam Rifles Middle School 

h4*ve reported -to the Quarter Mas,tar ,, 31 Assam Rifl s to p r e. ---:, e n t 
m Y. case as per 31 Assam Rifles letter No. IV.67013/25'/Accn/200 

. 
0/ 

016 dated 01 Mar 2000. 

2. 
~101, I. had put up an' ttpplication requesting to be 'allowed to 

,retain' accn till my posting dated 05,Feb -2000. -  I ha4, put up my 4 
aDoli6ation sinc'e I­  hadr receive& a' vacation oeder'  f wd.. vide your 

AI U t letter No. IV.6701ZS~/24/Accn''ngr/2000/001 dt'27 J' n 2000. a 

54. In my application, ~ .had reqh~ested' to retain my alccn in the 
Otion as my wife is a: ~Asthama 	and.I cannot-A'save her in 

m~~,, village since the e no o a r' 	 n 	o 1 ook - a f ter' he r. t hev're. 

4 	Further, t e aiu`o' h a r s a re. authorised 60% accn and out of 6 
xchers only 3 t.eache'rs' have been allotted- accn con!9ti tLJti*ng 
0 	50% and thus-the'remaining 10%.can' ~e Y allotted to the 
t1acher, 'Shri -RC Malakar' who is i: *  the waiting list for acci 

been allotted accn Pn 20 Nov 97 'after V had been 
Prted to the school on 

. 
28 Sep 97' I'have a balance of two yeat 

s rvice before niy retirpment. 16. all my pre'vious- poseing I had 
b"n allowed to' retain mg a ~ ccn fo.r my .f ull tenure. 	:f 

j 	6, 	1 wil'I once again',request sthe unit to al-low me 'to. retain 
twa accn -till I ge~ 'pAted aftei' r. com0e, ting my 'tenuee at this 

7. The.above 6tatem'envi has beeq iven k>y me and I.- have -read it 
CO r..-The' stiRtem* ent `h*4 be en recorded c6rrectly and D sign it as c 	

ect., 

P  

(Shei .'B N Singh'). 
Sr Teacher 

-D tod 	 .2000 i 	 . - I 	 :~ , , 	. "sAm Rifles Mi;'ddle School 

IA 

'40, 



CI) 
41 UR IY WU RER 84 PO ORDE  P-E PIE ML 

UBIB& ADMINIST88TIVE  ISIBUNAL,  GUWAWATI 
NQ Al.  12&~P 91 :  - Ifi EIRIM 

I, IC-53906M Capt R Thakuria. of 31 Assam Rifles have 
reported to the Quarter ,  Master, 31 As'sam Rifles to present the 
case. from the' units side as pe'r 31 Assam Rifles* I,etter No. 
IV ,.67013/25/Accn/2000/016 d4ted 01'Mar 2000. 

2. 	Allotment of married accomodation to personel posted to this 
unit is governed.by a SOP (Standard Operating Procedure) issued 
vide 31 Assam Rifles letter No.l.'1 .203/3.4/SOP/A/- dt 20 Nov 98. 

3 	The aim of this-SOO' - . -is to 	gui'delines to., sftreamline loy down 
t6e procedure for' allotment of'married accommodation to unit 
pArsonel including-civilians to e'nsure that over a period of time 
all personal of t", unit got a chance to stay -with th~lr families 
ni  the unit, As per the ,  SOP,  shor ~age of married 

accomodation in the uni't is shar~ad'-by 'all categ'r ~ea~ includi'ng 
civilian employees.The SOP also'en~ sures that all periionnel get 
the chance'to avail- the - tadility,of ke aping their 

. 
familie 

. 
s in the 

u6it area -  Without beinj3'parti'Ail" to any category of persons in 
P~Tticular 

As per unit SOP on allotment of married accommodation, 
allotmetit is made for, a period of..two years for all categories of 
P61rsonel' irrespective of their rAnk and.statu's. This tenure can 
b*, ancreased by the Comihandant I_n case there is no waiting list 
n. respec ti v categories.. 

As per Ministry - Pf Home-Affairs ,  letter No. - 270 3/ 39/93- 
PF.V(pt) datod - 2.3 Nov 93 forwara6o -'by 'Headqvarters DGAR letter 
Md' V111.11029/116/̀LNE/~)3- ~ngr ted 27 'Seo'93 the ~ scale of 
Mk"'Ied Accomodition. is- ." '~ol 16 

4~ 	 -So'% -(a) jCOs- 
NCOs, Qft 	44%, 

_4 	 0% civilians 	4 

-a 	 vi 	 m Rifles Thor 	arli,  six ci' lians t44chers po ~ sted in Ass,~ 

Middle' school.: 	Three. - . teachers,, 1~  
~ ar 

I 
 a  I  a l ready'. occup Ing married . 	i 	I 	. 	I ­ 	

" 	
. 	 . 1; 	

1 	 Y 
~~ .,ar 	0 	licIuding: M' ~ BN Singft. Ono niarrie'd acco~c;dation has %~:Pi~odati n i 

biAin-,.re appropriated '  anc(. allotted 
-
"'t"o two teacber s st,aying'without 

fa,.M, .ilies. - Thus .  four mar*~ied aittombditions have been ,  aAlotted to 
tiach'ers ma' 	 quota king it 66 ~t which is over and above 'the 
4ntio'ned in para 6 (c).Above. The sixth teacher, Mr' RC Mala, kar 

V~ iV 'residing in -civil acc.omodation',,, 

7 	Shri 	BN, Si.ngh, Sr, Teacher. n Assam 	 Putilic 
ned 31 Assam Ai f Is!%.: o.n 29 Sao 97. H.e applied tor married 

Quart'r N atio'h on 13 Oct 197 and 	 a LS-106.on 
V 	The -,  tenure '9f t 	-a . 
	

I Sh rld 97 

	

	 in respect 0 	-8N Singh Iwo y"r 
Inca tb'oro was M 9 	 waiting 11 s t i n the 

~_j 

	

	 Aril tl~* . ,hem .  01V A 	PAfloz Middle'tchool, he 
to:,*Z#q- on,.-4, .n 4ii aul,bttedl accowAuxtation within the 



on 16 Dec 99 an application was received by the unit from 

Shri RC Malakar. Teacher in Assafn Rifles Middle School . requesting 

for m~trried . acronmod ,-ktion. - After r-eceipt of his application Mr 

RC 'Malakar cams up-on thf-. waitina ~ list in the 'teachers category, 

BN On receipt of the application f ~om Shri RC 
' 

Malakar', Shri. 

Singh was asked to vacate the quarter as per the Sop qf the unit. 

The vacation order -was given to Shri BN Singh vide our unit 

letter No. IV.67013/24/Accn/Engr/ 2000/001 dated 27 Jan 2000. 

On 07 Fi~_h 2000 Shri. FIN Sirigh p(It up an 'Capr)lication vide 

letter No.1.31AR/ARMS/T/2000
~

/583' requesting t a -he all0wed 

stay ij, tile allotted uiarried' accommodatioll due to .  medical. 

Pr , oblem ,.~ . 	on the basis of the application Skri Bm Singh was 

interviewed by the Co 
. 
mmandan 

. 
t oh 10 Feb 2000. - During the 

interview it was explained by the Commandant to Mr RN Singh that 

be would have to vacate tl)c--. quarter since the quarter could be 
only.for two years as per the SOP ' n the subject. 	lie 

tay. in the married wa's also e)<plai.n .ed that.by continuing to s 
f 	 ac' 	ion'to Mr ~ Quarter he.would be 0"enying the4aci.lit~ of'' commodat 

RG Malakar, his f9llow colleague. 

11;.;', Dbring the"interview the indl*vidual requested for one weeks 

qxtension of . time limit.to vac4te the quarter, Then . Mr'BN Singh 

his applica.tion'dated 10 Fab .2000 requested for on e k-4eqks 
-on so that he time' ' . to 	vacate the allotted mat,ried accomodati 

ince. he had giver. an could - make alternative arrangements. , S 
a4surance to the Commandant'that he would vacate fhe quartor. he 

was given permission to'retain married accomodation 'till 17 Feb 

2000. 

appl IZ.. On 17 Fat) 2000, Mr RN Singh put up an 	 vi dE 
-th -an order issued - 	t h e, lettpr No. 2000/Per/01/01 alongwi 

Cp~ntral Administrative.: TribUnal', ­  seeking a .  stay. on vacatiQn 
of 

qp.Aiter allotted 
. 
to 

I 
 him....By taking',such a stfgp he has gone back 

--
of vacating..fhe quarter within seven* d4ys~ ' which is a on ~ his words 

over he is-causing inconvenience to other b r,oach.  of-trust. -  More 
civilian teachers who arp his colleagi vas. 

13. Tft above -  state.ment has bacm - Oiven by me and I have read it 
it 6VAr. 	The stat;pment , hhs been recordeld correctly and .1 sign 

_~i! ~cor 

(IC-53906M.Capt R Thakuria) 

Dated 	rJS  Mar 2000 	 Vnit Representative. 
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RECEIPT 

Lett,er bep-rinm No IV.67013/2',5/Accn/2000/073 dated 
11 Mar''2000 rec 

4 
 eived from 31 As .sam Rilfes on. 	M,gr 200r). 

Received.by  

ILE C 
S finature Lk  

46 , 	

"

at 	 Name 	:.Shri B N S innh 
ix 

sicinatioti ': Sr Teacl-er 
Assam Rifles Middle School 

/4 


